| 2 3 4 5

MNagaland T3 (o)} je¥tie] 444
Crigsa 7764 7912 7924 7473
Punjab 4289 4291 4280 4270
Rajasthan 25049 25831 25703 25621
Sikkim* i 114 155
Tamilnadu 8519 8421 8334 8164
Tripura 366 312 310 310
Uttarakhand * 1604
Uttar Pradesh 21062 20843 20819 19268
\West Bengal 6316 &7 5860 5749
A & Nicobar lslands &7 80 70 47
Chendigarh™® 3 3 2
Dadra & Nagar Haveli 21 26 24 24
Daman & Diu® & 7 8
Delhi 00 74 63 58
Lakshya Deep 3 2 3 3
Pondicherry 36 36 34 31
ALL-INDIA * 184800 185127 183626 182648

* These States/UTs were created later on. For some years, data for these State/UTs are not available.
Risk of drought dus to delaysd monsoon
11810, SHRI BAJN PRATAP RUDY Wil the Minister of AGRICULTURE be pleased to state:
(a) whetherit iz a fact that the passibility of drought is looming large due to delay in monsaan;
(b)) the Government's norme to define the drought;
(23 whether Government has taken comprehensive steps to deal with the drought; and
(d) if so, the detalle thereof 7

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PRCF. K.v. THOMAS): (&)
and (b) As reported by the Indie Metecrological Department (IMD), during the period 1.6.2009
10 8.7.2009, the courtry as a whole received 151 mm of rairfall against normal average rainfall of 234.7 mm,

T Original notice of the guestion was received in Hindi
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with a deviation of (=) 36%%. Out of 3 meteorological sub-divisione In the country, 2 recelved
excess rainfall, ¢ received normal rainfall, 12 received deficient rainfall and the remaining & received

scanty rainfall .

Declaration of drought is made by the respective State Governments taking into account various
factars. This year, the Government of Manipur and Jharkhand have so far declared the drought

affected areas in their State.

(c) and (d) It ie primarily the responeibility of the State Governments concerned to take
necessary measures in the wake of natural calamities. The Government of India supplements the
effarts of the States with financial and logistic support. Financing of relief expenditure is carried out in
accordance with the recommendations of the Finance Commission. Funds are readily available with
the State Governments under the Calamity Relief Fund (CRF) for taking necessary measures in the
wake of natural calamities. The Government of India and State Government concerned contribute to
this Fund in the ratio of 3:1. Additional assistance, aver and above the CRF, is considered from the
National Calamity Contingenay Fund (NCCF ), for natural calamities of severe nature, in accordance
with an established procedure and on submission of Memarandum by the affected State. There are
laid down items and norms for assistance from CRF/NCCF, for provision of assistance to the

affected persons in the wake of natural calamities.
Implementation of debt-waiver schems in Kerala
1611, PROF. P KURIEN: Wil the Minister of AGRICULTURE be pleazed to state:
(a) thetotal amount gpent in Debt waiver and Debt-relief scheme 2008, in Kerala;

(b)  whsther Government of Kerala hes requested to include farmers who have settled their

dues before 29th February, 2008, alsa in the scheme;
(c)  ifso, the details therecf; and
() ifnot, the reasons, therefar?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PRCF. K.V. THOMASY: (&) to

e information is being collected and will be laid on the Table of the House.
oy The inf ion s bei Il o and will be laid he Table of the H
Plan to provids fair price to farmers for their produce
T1512. SHRI SUBHAEH PRASAD YADAYWIIl the Minister of AGRICULTURE be pleased to state:

(a) whether Government has formulated/is formulating any new plan to provide fair price to

farmers for thelr produce;
(b)  ifso, the details therecf;

(c)  the efforts made in this regard during the last three years ta remove the middiemen and

the amount of success achieved thereby;

T Original notice of the guestion was recaved in Hindi.
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